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IN THE CENTRAL ADMINISTRaTIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 
OR 337/gj• 	

Date of Order: 4-4-91,, 

T.Satya flea 

Versus 	
.Appljcant 

1. Deputy Controller of Stores, 
S.E.Railway, Karaghpur, 
West Bengal State 

Assistant Controller of Stores, (Diesel) 
S.E.Railway, Uisakhapatnam. 

.Resporrj ents 

Counsel for the Applicant 	: 	Shri P;B.Vijay Kumar 

Counsel for the Respondent3 : 	Shri N.R.Devaraj, SC for Rlys 

CO RAM: 

THE HON'BLE SHRI B.N.JAYRSIMHA : VICE-CHAIRMAN 

THE HON'BLE SHRI J.NARASIMHAMURTHY : MEMBER (j) 

(Judgment of the Bench delivered by Hon'ble 
Shri B.N.Jayasimha, Vice-Chairman). 

This application is by a retired Office::Superinten-

dent Gr.II in the office of the Assistant Controller of 

Stores (Diesel) Waltair. He has filed this application 

aggrieved by the inaction of the 1st Rejondent in finalising 

the charge sheet No.R/Staf?/O & A/TSR/517 dated 25-1-89/ 

26-1-89 an? f-or a direction to rihalise the proceedings as r 
F' 

per law within a time to be stipulated by this Tribunal. 

2. 	The applicant states that he mea joined the Railways 

O'-' 	010t 	-&A' tyrCfl 

on 3-1-52 as Clerk and retired on Superannuation with effect 
U' 

from 31-1-1989. Just 3 days before his retirement, ,.8. on 

contd. • .2. 
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28-1-1989 he was issued with a charge sheet by the 

1st Respondent. The charge sheet relates to certain 

irregularities committed during the year 1983. After 

the issuance of the charge—sheet he was allowed to 

retire on Superannuation with effect from 31-1-1989. 

The applicant submitted his eç lanation. refuting the 

charges and later an. Enquiry Officer 4sre~r-i appointed 

to hold the Departmental Enquiry. . Enquiry was 

concluded on 13-8-1990 and the applicant also submitted 

a written brie?. Thereafter the Enquiry Officer submitted 

his report on 26-9-1990 to; the 1st Respondentfor the 

purpose of taking decision under Rule—lU of The Railway 

Servants (Discipline & Appeal) Rules, 1968. The appli—

cant states that the 1st Respondent is required to take 

; decision within aneasonable time 	namely three 

months as per the directions given by the Ministry of 

Home (Department of Personal) in their 0.11 JJ0.39/43/70— 

Ests (A) dated 8-1-1971. Similar instructions also 

have been issued by the Railway Board in its letter 

dated 20-4-1971. Inspiteof these instructions, the 

1st Respondent has not disposed—or the disciplinary 

case.pending against the applicant 	Hence this appli— 

cation. 

2, 	We have heard Shri P.B.Vijay Kumar, learned 

counsel for the applicant and Shri Naram Rhaskar Rao, 

learned standing counsel for Railways. The main 

contd...3, 
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To 
The Deputy controller of stores1 
s.E.RailWaY, KaragflpUr, 
West Bengal state. 

The Assistant controller of stores, (Diesel), 
s.E.RailWaY, visakhapatnam. 

One copy to Mr. p.B.vijaykUmart AQVOCate 
1-8-7/13, chikkadapally, Hyderabad. 
One copy to 14r.N.R.1VraJ, SC for Blys, cAT.1-lyC. 

One copy to Hon'Dle Mr.J.Narasimha Murty, MernlDer(J)CAT.HYd. 

One spare copy. 
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grievance of the applicant is that even though the 

enquiry is completed and all the records with the 

Disciplinary Authority, the Disciplinary Authority 

has not disposed—of the case .Ha therefore seeks 

a directions to the 1st Respondent to take a final 

decision in. the Disciplinary case against him within 

a reasonable time stipulated by the Tribunal and to 

settle the retirement benafits together with interest. 

3. 	It is seen that the Disciplinary Proceedings 

were concluded as long back as on 26-9-90 when the 

Enquiry Of'ficer submitted his report and despite re—

ptesentations made by the applicant requesting the 

disciplinary a uthority to takt final decision, the 

disciplinary authority has not disposed—of the same. 

In the circumstances, we direct the Disciplinary Autho—

rity to dispose. of the case within two months from the 

date of receipt of this order and there—after the appli—

cant's pension and other benefits will also be settled 

within a period of one month. The application is disposed—

of with the above directions. No order as to costs. 

(s.N.JtIIMHA) 	 (J.N.MURTHY) 

\iice_Chairmafl 	 Member (J) 

H. 

avl/ 	
ç1Eeputy 
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